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Mainte nance of lawns of ground floor
Flats of sector XII, R. K, Puram

463. SHRI RAM LAL RAHI: Will
the Minister of WORKS AND HOUS-
ING be pleaseq to state:

(a) whether the staff of CPWD
Horticulture Department does  not
undertake the maintenance of lawns
and periodica] hedge-cutting in res-
pect of the ground-floor flatg of 4—
storeyed Quarters (Type IV) in
Sector XII, R. K. Puram, while they
perform such function in respect of
ground floor flats in mixed type
quarters in the same Sector and in
the same locality;
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(b) if so, the reasons for this two
sets of treatment of lawng ete. in the
same colony;

(¢) the number of complaints made
in this behalf at the R, K. Puram
Enquiry Office (Sector XII); and

(d) the action which he proposes
to take to remove this anomaly?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRg AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The staff of the
CPWD  (Horticulture Department)
undertakes the maintenance of lawns
and hedges of al] quarters, including
the 4-storeyeq (Type-IV) quarters,

in Sector XII, R. K. Puram, New
Delhi.

(b) Does not arise.

(c) on an average 14 (fourteen)
complaints are received duripg a
month, which are attendeg to.

(d) Doeg not arise.
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Discussing on planning of National
Capital Region

465. DR. A U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that a
meeting was held on 25th April, 1982
to discuss the planning of the na-
tional capita] region attended by the
Chief Ministers of Rajasthan, U.P.
Haryana, M.P. and Lt. Governor of
Delhi;

(b) whether the inter-State na-
tional capital region plan approved
in. 1973 covered an area of ‘about
30,292 sq. kms, covering the Union
Territory of Delhi, two districts of
UP and & districts of Haryana and
5 tehsils of Rajasthan; and

JULY 13, 1982

Written Answers a8

(¢) if so, details of matters discuss-
ed and consensug of opinion arrived
thereat?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRKg AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The said meet-
ing was held on 24th April, 1982.

(b) Yes, Sir.

(c) There was a broad agreement
between the Union Minister of Works
and Housing and State Chief Minis-
ters and the Lt. Governor of Delhi
on the need for a planning ang co-
ordinating machinery for the Natio-
nal Capital Region in order to effec-
tively oversee al] the developments
in the area on the basis of an agreed
plan. The meeting discussed issues
regarding the concepi and content of
the National Capita] Region Plan and
the need for special funding of the
programme. ; It was appreclated that
it wag necessary to develop a com-
mon policy for industrial location,
floog control, traffic and transporta-
tion and environment protection in
the region.

Land Acquired so far wunder Urban
Land ceiling Act

466. SHRI ASHFAQ HUSSAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the area of langd acquired so
far under Urban Land Ceiling Act
in each of the States and Union Terri-
tories of the country; and

(b) for what specific purpose these
lands are being utilised, give details?

THE MINISTER, OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The extent of
vacant land acquireg ang vested with
State Governments under the Urban
Land (Ceiling and Regulation) Act,





